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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA No. 50 of 2024 

 

IN THE MATTER OF: 

AMANDEEP KAMBOJ             … APPLICANT 

VERSUS 

STATE OF HARYANA & ORS.  … RESPONDENT 

 

ADDITIONAL REPLY ON BEHALF OF MUNICIPAL 

CORPORATION, SIRSA 

 

MOST RESPECTFULLY SHOWETH: 

1. That answering respondent has filed its reply dated 14.05.2024 

contents of which are not being repeated herein for the sake of 

brevity. 

2. By way of present additional reply, updated information is 

sought to be place on record regarding complete Door to Door 

Collection, Transportation, Processing & Disposal of the waste. 

3.     The area of collection is divided into two zones, Zone 1 &      

Zone 2. Zone -1 comprises of Sirsa ULB, Ellenabad ULB and Rania 

ULB. Zone 2 comprises of Mandi Dobwali ULB and Kalanwali ULB.   

In the present case the applicant has raised concerns regarding the 

sirsa city only and the answering respondent is responding towards 

the same only. The undersigned reserves its rights to file addition 

documents and submission with this permission of this Hon’ble 

Tribunal at the later stage during the pendency of the present original 

application.   
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4. That Door to Door collection has been started by Pooja Waste 

Management from 10/08/2023. Collection in the city is being done by 

Pooja Waste Management (Agency)through LCV's(Light Commercial 

Vehicles).Tata Ace=35, Tractor Trolley=09, Rickshaw Rehdi=07 

against household of 43,420. Daily waste generation in sirsa city is 

120 TPD to 125 TPD. Overall Processing Capacity of Plant is 500 

TPD (appx.) as given in the reports submitted by agency. Further 

agency has developed a Toll free no. i.e. 18002085654 for receiving 

the door to door complaints.  

 

5. Transportation of waste from secondary points to Bakerinywali 

processing plant is done with the help of Tractor Trollas and Big 

HYVA's. The weight of Solid Waste weighed at weigh machine 

available at plant and weigh slips are duly verified by sanitation 

branch. 

 

6. Processing at Bakerinywali plant is the done with help of trommel 

machines, manual labour available at plant on daily basis. Further the 

dry by products such as paper, cardboard, metal, clothes, plastic etc 

are stored at MRF facility available at site and from there it is being 

transported /sold by company at its own level.  
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7. Disposal of By Products such as paper, cardboard, metal, clothes, 

plastic stored at MRF facility is being done by company at its own 

level through Rag pickers. For picking the RDF Pooja waste 

management (Agency)has agreement with Earth Enviro Wastocare. 

Annexure R-1. Further two certificate has been submitted by the 

company for RDF disposal through Earth Enviro Wastocare dated 

01/10/2023 & 01/05/2024 Annexure R-2. For Soil enriched Material 

agency has agreement with MD Biocoals Pvt Ltd. Annexure R-3  

 

8.  All the processes from collection to disposal is being done by the 

agency but following observations are also need to be improved:-  

 

Although agency have agreement for RDF and is being disposed off 

through Earth Enviro Wastocare but work efficiency has to be 

improved because as per the physical verification of Bakerinywali 

Plant Sirsa by ULB officers time to time, we found that RDF recovered 

from waste is stored at site in huge quantity for that 20 % amount from 

each bill of agency is withheld from August 2023 to till bill of June 

2024. appx. Amount 2.06 Crore. 

 

As per the shortcomings found at various levels of agency in Door to 

Door work, the answering respondent have charged penalty and total 

penalty from 10 August 2023 till 30 June 2024 is Rs 16,15,500/- 
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